Compliance Report
As per
Hon’ble National Green Tribunal

(Order dated 03" Aug, 2023)

IN THE MATTER OF

Virendra Tyagi

Versus

State of Haryana
IN
Original Application No.

478/2023

71



)

Tyagi Versus State of Haryana OA No. 478/2023

1. Background:-
The complaint made in the application is that there is a water body with area of about 3
acres approximately in Sector 47, Gurugram. The water body has not been protected and
cleaned. The same is now being used as a waste dumping ground, has been encroached
upon by setting up Jhuggies and is also being un-authorizedly used as grazing ground. Due
10 waste dumping, the pond has become a breeding place of mosquitoes and other insecls
resulting in unhygienic and unsanitary environmental hazards. The applicant has requested
that directions may be used for protection, restoration and rejuvenation of the water body
with development of periphery of the pond with greenery and preservation of the aquatic life

of pond for conservation of biodiversity with active citizen participation as a model.
Hon'ble National Green Tribunal vide order dated 03.08.2023 has directed as follows:-

g In view of the averments made in the application, we consider il appropriate that a
Joint Committee be constituted to verify the factual position and take appropriate remedial
action. Accordingly, we constitute a Joint Committee comprising of Haryana State Pollution
Control Board (HSPCB) and District Magistrate (DM), Gurugram and direct the same (0
meet within one week, undertake visits to the site, look into the grievances of the applicant,
associate the applicant, verify the factual position and take appropriate remedial action by
following due course of law. The Committee shall also report status of water body as per the
revenue record and also status of compliance with regard to other water bodies in District
Gurugram with directions given by this Tribunal vide order dated 18.11.2020 passed by this
Tribunal in OA No. 325/2015, Lt. Col. Sarvadaman Singh Oberoi vs. Union of India & Ors.
The HSPCB will be the nodal agency for coordination and compliance. Factual and Action
taken Report may be submitted within two months by e-mail at judicial-ngt@gov.in

preferably in the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF.

Hon'ble National Green Tribunal vide order dated 10.11.2023 has directed as follows:-

e s In view of the averments made in the application and observations made in the
report of the Joint Commiltee, we consider it appropriate to seek response thereto from (1)
State of Haryana, through District Magistrate, Gurugram (2) Commissioner, Municipal
Corporation, Gurugram and (3) Haryana Shehri Vikas Pradhikaran, (4) Haryana Water
Resources (Conservation, Regulation and Management) Authority and (5) Haryana
Pollution Control Board, through its Member Secretary who stand impleaded as
respondents no. 1 to 5. Memo of parties be prepared and attached with the application
accordingly. Mr. Rahul Khurana, Advocate. has appeared on behalf of Haryana Pollution
Control Board (HSPCB). The Registry is directed to issue notices to respondent no. 1 to 3

Reply/response on behalf of respondents be filed within two months by e-mail at judicial
J ai-
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ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the
Jform of Image PDF.

Observations and Findings:-

A joint committee comprising of Sh. Hitesh Kumar Meena, IAS, Additional Deputy
Commissioner, Gurugram & Sh. Aparnesh Kumar, Scientist B HSPCB, Gurugram Region
(N) has visited site on 26.09.2023 alongwith the complainant & Regional Officer, Gurugram
Region (North) and during inspection water body was found existing in a narrow shape w.r.t.
{otal area of 19 Kanal 6 Marla earmarked in revenue record. Revenue estate of the area falls
under jurisdiction & possession of MCG and MCG is responsible for its maintenance,
cleaning, rehabilitation & removal of encroachment. Due to improper maintenance &
cleaning by MCG and passage of time vegetation has grown up in the water body.
Complainant claimed that encroachment was done by adjacent Group Housing Society and
by PWD (B&R) for constructing road. The matter relates to MCG & PWD (B&R) and
directions may be issued to MCG to get water body rehabilitated.

Sh. Pradeep Singh and villagers of Village Fatehpur (Jharsa), Sector -47, Gurugram has

submitted a representation dated 06.11.2023, which is reproduced as under:-
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CWP No. 10558 of 2015 titled as Bheem Singh Kashyap and Ors V/s State of
Haryana and Ors. is pending before Hon’ble High Court of Punjab and Haryana at
Chandigarh and Hon’ble High Court vide its order dated 25.05.2015 has order as under:-

“...In the meantime, status quo shall be maintained. It is, however, clarified that it

shall be the responsibility of the pelitioners to serve the respondents before the date

fixed, failing which the interim order shall stand vacated. "

The report is being submitted in light of order of Hon’ble Tribunal, please.
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